-

Shel Jawaharial Nehru: I think it
might be said that the disputes on
the esstern border have been settled
—the whole matter in connection with

?

Shri Achar (Mangalore): Is it only
a part of Tukergram or the whole of
it '‘which has been vacated?

Shrl Jawabarlal Nehru: Only a
small part was in their possession—
about 200 acres. The rest was always
in our possession. They are vacating
that area.

8hri Tyagi (Dehra Dun): How
many square miles is the area which
is now going to be passed on to Pak-
istan according to this agreement?

Mr. Speaker: That has been asked.

Shri Tangamani (Madurai): May I
know whether the boundary has been
damsaycated? On a previous occasion,
we were told that in this area the
boundsry was yet to be demarcated
and some miles were also given.

My, Speaker: He usks whether in
pursuance of this agreement the
boundary iz being demarcated.

Syt Jawaharial Nehru: Yes, Sir, It
is going to be demarcated.

presentation of the Report

Joint Committee on the Bill fur-
ther to amend the Companies Act,
1856, be extended upto the last
day of the first week of the next
session.”

The motion was adopted.

INDIAN PENAL CODE
MENT) BILL*

The Minister of Home Affairs (Shei
G. B. Pant): Sir, I beg to move for
leave to introduce a Bill further to
amend the Indian Penal Code.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Indian Penal Code”.

The motion was adopted.

Shri G. B. Pant: Sir, I introduce the
Bill.

(AMEND-

CONSTITUTION (EIGHTH AMEND-
MENT) BILL®

The Minister of Homes Aflairs (Bl
G. B. Pant): 8ir, I beg to move for -
jeave to introduce a Bill further to
amend the Constitution of India,

Mr. Speaker: The question is:

*Published in the Gazette pof India Extraordinary, Part H—Section 3,

dated 16-11-1099.





